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r'rayer in this application is to regularise the 

etitioner hri Tapan Kumar Kar in the post in respect of 

which he has been terminated. The case of the petitioner is 

thet he was holding the post of a Constable in the Central 

h.eserve Police Force. Such organisation comes within the 

category of Armed Forces and therefore this Tribunal has 

io jurisdiction to adjudicate the grievance of the petitioner. 

Hence this application be returned to the petitioners'counsel 

±er being filed in the appropriate forurn,if so advised, The 

I.P.U. and the secondthe netition be retained 

in the He2istry. 
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